THE CENTRAL ADMINISTRATlVE TRIBUNAL

- JAIPUR BENCH, JAIPUR )
ORDER SHEET

‘ APPLICATION NO.:
Applicant (S) ' Respondent (S)
Advocate for ‘Applic_ant (S) Advocate for Respondent (S)
OTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

Ao 9%2 5 78T

£90.10.2010

- CA NO 50/2010 Wlth MA 57/ 201u

Tribunal,  which has been opeued in the opsn court. The’

Mr}. C.B. Sharma, Counsel for applicant.
Mr. T.P. Sharma, Counsel.for respondents.

L

Heard learned counsel for the parties.

Learned counsel for the respondents has producad
the record nursuanf to the directions given by this

applicant has obta ned 40 marks, as such, she has not
gualified the salection/written tast as she has not obtal '

60 marks’in the Wﬁtt-n test.

Thus in view of what has baen sta ed above, the
applicant is not entitle d to any relief, even if she is |
oe eligible o appear in the e-<am“.ation it is mzas ol=as
that we have not gone mts the quastion of aiigibility of the

! T | ~
appiicant and qh\ i3 Deing disposad o
applicant has not uuqur ed the selection/writhan test
IR granted on 03.0
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